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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 603 OF 2024

In the matter of: -

NEWS ITEM TITLED “a&U©qqW$tld}@TtqT{ ddtdtq8a 9 em-{fat
fb7 TTv}lita” APPEARING IN CnANDAULiSAMACHAR.COM DATED

13.04.2024

SHORT REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL
BOARD (CPCB) i.e RESPONDENT NO. 2

1. That, Hon’ble NGT vide order dated 27.05.2024 in the subject matter and vide

notice dated 01.07.2024 has sought the reply of Central Pollution Control Board

(hereinafter referred as CPCB) over the averments brought out in the instant

news item. Thereby, the reply is made in succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and control of Pollution) Act, 1974. It performs the functions under

The Water (Prevention and control of Pollution) Act, 1974, The Air (Prevention

and control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

3. That, news item brings out the allegations of illegal sand mining being

undertaken in Padav and Niyamatabad areas of Chandauli District of Uttar

Pradesh. The news item also brings out that during an investigation in Kunda

Khurd village, one JCB machine and seven tractor-trolleys were seized and

taken into custody.
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4. That, in view of the aforementioned facts brought out in the news item, the

provisions of The Mines and Mineral (Development and Regulation) Act,

1957 (MMDR Act) applies in the given circumstances. Under the provisions of

the MMDR Act 1957. the State is empowered to make rules for regulating the

grant of various forms of mineral concessions in respect of minor minerals,

which includes making rules for preventing illegal mining. transportation and

storage of minerals.

Central Government has issued Environmental Impact Assessment Notification.

2006 regarding Environmental Clearance to be obtained for various

projects/activities mentioned in the Schedule of the said notification. The

Environmental Clearance is issued by Ministry of Environment. Forest and

Climate Change (MoEF&CC) for Category A projects/activities, and by

concerned State Level Environment Impact Assessment Authority (SEI AA)

constituted by MoEF&CC for Category B projects/activities. The process

requires submission of Environment Impact Assessment report and Environment

Management Plan Reports by project proponent. Mining of minor minerals.

including sand mining projects. are categorised as Category B project/activitY

under the Schedule of the EIA Notification and it is mandatory to obtain

Environmental Clearance for such projects from the SEIAAs. Further, it is

mandatory to obtain Consent of concerned State Pollution Control Board

(SPCB) / Pollution Control Committee (PCC) of Union Territory for mining

jprojects. State Government, SEIAA and SPCBs are the concern authorities to

/ensure compliance of the conditions prescribed in the Environmental Clearance

and the Consent.
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6. That. the instant news item concerns the state of Uttar Pradesh. thereby. CPCB

has requested UPPCB vide letter dated 07.06.2024 & 19.06.2024 and e-mail
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dated-17.08.2024 to coordinate with concerned office in District Chandauli and

to provide a report in this instant matter. Additionally, an e-mail dated

30.08.2024 has also been sent to UPPCB and District Magistrate Chandauli

(Respondents) to ensure submission of responses before Hon’ble NGT (PB) in

the instant matter. UPPCB has informed about sending their inspection report to

Registrar NGT (PB) in compliance of directions to them. The copy of letter dated

07-06-2024, 19-06-2024, and emails are annexed herewith as ANNEXURE-1.

7. That, the answering respondent craves leave of the Hon’ble Tribunal to file

additional reply, in future, if required.

8. That in the light of the above submissions, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Court in the instant OA.

~'(
(Nazimuddin)

Scientists 'F’
Central Pollution Control BoardSt Dd

all
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 603 OF 2024

In the matter of:

NEWS ITEM TITLED “a8U©TqW$t{d}©Tf©T{ \ilftdtqBa 9 {qa-(fdI
fbqTTq{dtq” APPEARING IN CHANDAULISAMACHAR.COM DATED

13.04.2024

AFFIDAVIT

I, Nazimuddin, working as Scientist 'F’ in Central Pollution Control Board,

Parivesh Bhawan. East Arjun Nagar. Delhi. the Respondent No. 2 in the above

matter, do hereby solemnly affirm. declare on oath and state as undo

1. That I. the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records. and hence. I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying short reply may be read part and parcel of the present

affidavit

3. That the accompanying short reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the basis

of the record maintained during ordinary course of business of CPCB and

available records and documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of brevity. \
U
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VERIFICATION

Verified at New Delhi on this day of 05 goE2§ tgPt?he contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

DEL&NT

HIlIRue qqiq / Nazlmudain
tRIM 'qF / Scientist 'F'

€bata VWR+vuIBN
RiaISIE:;£T#?#d?F;£%FilIET
W;F;;£'STI.FIg' I;:h:IT%%G:ITO::Za’)
PaHv8sh Bhawan, Easti4un Nagar. Delh1.110032m$

L. C\\a t DelC.I; a ,\\3
Regd ' NO
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NOTARVPLFBr
GOVT. OF INDIA

O' SEP 7074
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Annexure-I
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Item No. 03  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 603/2024  

News Item titled "voS/k [kuu ij gks jgh gS dkjZokbZ] tslhch lesr 9 VªSDVj&VªkWyh fd, x, gSaa 
lht" appearing in chandaulisamachar.com dated 13.04.2024  

Date of hearing: 27.05.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

ORDER 

1. This original application is registered suo motu on the basis of the 

news item titled "voS/k [kuu ij gks jgh gS dkjZokbZ] tslhch lesr 9 VªSDVj&VªkWyh fd, x, gSaa 

lht" appearing in chandaulisamachar.com dated 13.04.2024. 

2. The news item relates to the illegal sand mining being done in the 

Chandauli District of Uttar Pradesh. As per the news item, illegal sand 

mining is still going on in the Padav and Niyamatabad areas in the 

Chandauli District. The news item discloses that during an investigation 

in Kunda Khurd village, one JCB machine and seven tractor-trolleys were 

seized and taken into custody. The news item states that as the 

investigating officers arrived at the site, people driving these vehicles fled 

from there. 

3. The news item raises substantial issue relating to compliance of the 

environmental norms, especially compliance of Sustainable Sand Mining 

Guidelines, 2016 and the Environment (Protection) Act, 1986. 

4. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Annexure-II
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Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

5. Hence, we implead the following as respondents in the matter: 

(1). Uttar Pradesh Pollution Control Board, through its Member 

Secretary, Building No. TC-12V, Vibhuti Khand, Gomti Nagar, 

Lucknow - 226010. 

(2). Central Pollution Control Board, through its Member 

Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-

110032. 

(3). Ministry of Environment, Forest and Climate Change, 

Regional Office Lucknow, through its Deputy Director 

General, Integrated Regional Office, Kendriya Bhawan, 5th

Floor, Sector H, Aliganj, Lucknow 226020, Uttar Pradesh. 

(4). District Magistrate, Chandauli, Collectorate, Chandauli 

232104, Uttar Pradesh. 

6. Issue notice to the above respondents for filing their response at 

least one week before the next date of hearing. 

7. Respondent No. 1, UPPCB is directed to file a comprehensive report 

in respect of illegal mining in the area under consideration and the action 

taken by the UPPCB for imposition of environmental compensation 

against those who have caused damage to the environment by such 

illegal mining, at least one week before the next date of hearing by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 
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8. List on 06.09.2024. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

May 27, 2024 
Original Application No. 603/2024 
DV 
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